Government of Jammu and Kashmir
Department of Law, Justice and Parliamentary Affairs
Civil Secretariat
Srinagar/Jammu
fo e fk
Subject:-Litipation Reforms and effective monitoring of Litigation i1y Union fervitory of
Sammu and Kashenle-Appointinent of Officer In ¢harpe(OIC) Litigation.

GOVERNMENT ORDER NO:- 2926-JK (1D Y of 2022
DATED:- 2% . 05 - - 2022

Sanction is hereby accorded to the appointment of Mr, Girdhari Lal, Deputy
Secretary 0 the Govermment, General Administration Department as Officer
Incharge (OIC) Litigation in case tited Arshid Ahmad Dass Vs Union
Territory of J&K and Ovs, bearing O.A No. 72022 inchuding contempt petition. if
any. pending before Hon'ble Migh Court of J&K and Ladakh/Central
Administrative Tribunal.

The terms and conditions of appointment of the OIC shall be govemed by the
pravisions of Government Order No.1673-JK(LD} of 2021 dated 24.03.2021.

By order of Government of Jammu and Kashmir,

Sdf-
{Achal Sethi)
Secretary to Government
No:-LAW-0IC /532022 Dated:- 25 - 05 - 2022
Copy to the-

. Leamid Advorate Oeneral, J&K

2. Principal Secretary to Hon'ble Lisutenant Governor, Raj Bhavan.

3. Joind Secretary(34K ), Ministry of Home Affairs, Croverneent of Tadia,
4, Principal Seeretary 1o Government, Guriesad Administeation Department,
5. Registrar General. High Court of &K and Ladakh, Jameue Srinagar,

6. Principal Seeretary to Hon'ble Chiel fustice, High Count of 3K and Ladakh.
7. Director Litigation , Seinagar Jartunu,

§  Assistart Law Officer concemed

g Officer In Charge Litigation{OFC).

10, Private Secretary vo Chief Secretary for information of Clief Seoretary,
1. Private Secrelary to Secretary Law,

12, Inchorge Website.

13, Government Order (ke
14, Concemned fie. %

(Khursheed Ahmad Bhat)
Additional Becretary to Government



